
central AOniMliTRATIWE TRIBUNAL
principal BENCH} NEU DELHI

O.A. No« 3082/91

Neu Delhi thi# the 4th day of February 1997

H(»i*ble Shri K^nuthukuaar, flBnb8r(A>

Shri GadUt
S/o Shri nangu Raa»
working ae yateraan^
under Station Supdt.,
ye stern Railway^ Bhagiga
Olsttl Sikar<Raj) Applicant

(By Advocate} Shri Yogesh Sharaa)

Versus

1. Union of India through
The General Manager,
ye stern Railway,
Churchgate, Bon^y*

2* The Divisional Railway Ranager,
ysstern Railway,3aIpur.

3. The Station Si^erint8nd8nt,p(S#R«)
yestarn Railway, Bhagiga,Oistt«Siicar.

•••••Respondents
(By Advocate} Shri P.S.nahandru)

ORDffl (Oral)

Bv Hop'ble Shri A.Huthukuisar. Heiiiber(A)

The applicant has been working as casual

water nan since 12*4.B5» His grievance is that he is

already working on part time basis* Respondents have not

given any teaporary status of casual labourer on conpletion

of 120 days of service under the Railways* He, therefore,

prays that respondents nay be directed to consider the

applicant for grant of temporary status as well as for

ragularisation* In the counter reply respondents have

subnittsd that the applicant was working as project

casual labour and also of part tins water nan and he is

not entitled to grant of temporary status because he

was engaged on part tine basis and not as casual labour*
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They have also subnittad that the Railway Board's

Circular dated li*9,86 relied upon by learned counaal

for the applicant is not applicable to the applicant.

2« Heard the learned counsel for the parties.

Ld counsel for the applicant alleges that subsequent to

the Railway Board's Circular dated 11.7.86 it has been

laid down in Ran Kumar Vs Union of India that the

facility of temporary status can be extended. Ld.

counsel for the respondents further submits that it

is not possible to refer the matter.

3. Ld counsel for the applicant submits that

applicant will be satisfied if respondents are directed

to considsr his representation on his behalf within

reasonable time and consider grant of temporary

status to the applicant. Ld counsel for the respondent

has no objection to considerv^is representatipn. In
the light of the submissions made by the learned cou^

for the parties the application is disposed of with a

direction to the applicant to stdtmit a representation

to the respondents within one month from the data of

receipt of a copy of this order. Respondents are also

directed to consider the representation within three

months thereafter and communicats the decision by

a reasoned and speaking order to the applicant within

a forthnight.

4. Application is disposed of on the above basis,

tlo costs.

(K.nUTHUKUnAR)
nsnber(A)




